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NOTES OF THE REGISTRY ’Ai‘i//% ORDERS OF THE TRIBUNAL
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Ao oduns ,f, /47/ 2 fy, 2 0RDER DATED 5,3,2004;
PAILL, Applicant is a candidate for the
fw ""(5"” : pest of GDSMC of Nati Bramch Post office
b} /3, K7 He is alse a candidate for the GDSMD
b of Kertal Bramch Post Office sbeth under
g
WEﬂPHg % Jagatsinghpur suk Post office He claims te
C:}v v S S Uﬁ be a matriculate with first Divisien,/His

apprenensien is that his case may not

- :3 C‘W’*‘ 1~_ Q’&Q approached this Trisunal in the presemt

Z i;ji:;qﬂglzvu:zijfﬁ .<£._, origiﬁal Applicatien umder sectien 19 of the
;B Sk Cori Asde|  paministrative Trikumals Act,1985]

receive due cornsideration for both the

aforesaid vacamcies and, therefore,he has

Heard Mr.Samantray,learned
/Z: uv, counsel for the Applicant ané Mr, J. K, Nayak,
- : 3 : :
iy ‘ él?w@37 learneéd Additisal standing Ceunsel for the

union of Indiaxon whom a cepy of this Original
Application has been served:
In response to the advertisement,the

apslicant has filed applicatiem with

nedessary decuments within the time £fixed
o _ {n the advertisement.He should met be ix
N fls e 2, amy asprehension in his miad that his case

may met receive due due eonsideratien.

In the aferesaid premises,this OA
is disposed of at this admission stage,with
directien te the Respondents te cemsider
the case of the Applicant,as ser the rules fe.
the posts, s aforesaid, slomewith ethers,

send copies of this order %lenewith
y: b OA te the Respondents and free cepies of this

order be given to learned counsel fer beth

sides, Membe £ ci?%}ﬂcq




